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Ashok Jindal: 

The learned Counsel for the appellant submits that they want 

to withdraw the condonation application as well as the appeal.  The 

request of the learned Counsel is accepted.  Accordingly, the 

application for condonation of delay as well as the appeal are 

dismissed as withdrawn. 

(Dictated & pronounced in open Court) 

 

(Ashok Jindal) 

Member (Judicial) 
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